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MR. DEPUTY -SPEAKER : The ques-
tion is : 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India". 

(The motion was adopted.) 
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MR. DEPUTY-SPEAKER: The ques-
tion is ~ 

"That leave be granted to introduce a 
Bill to regulate the procedure of early 
consideration and passage of legisla-
tive proposals of Members of Parlia-
men!." 

The motion was adopted 
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MR. DEPUTY-SPEAKER: The next 
Bill is in the name of Shri Yashwant Singh 
Khushwah The hon. Member is absent. 

Now, we shall take up further considera-
tion of Shri Suraj Bhan's Bill ... 

SHRI NATH PAl (Rajapur) : Since 
am present here, I may be allowed to intro-
duce my Bill. 

MR. DEPUTY -SPEAKER: All right . 

CONSTITUTION (AMENDMENT) 
BILL· 

(lnleTtion of New Article 16 A) 

SHRI NATH PAl: I beg to move for 
leave to introduce a Bill further to amend 
the Constitution of India. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That leave be aranted to introduce a 
Bill further to amend the Constitution 
of India". 

The motion was adopted. 

SHR! NATH PAL: I introduce the Bill. 

MR. DEPUTY -SPEAKER : We shall 
now take up further consideration of the 
Bill further to amend the Constitution of 
India moved by Shri Suraj Bhan. Orignally, 
2 hours had been allotted. But we have 
taken 3 hours and 6 minutes. 
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MR. DEPUTY-SPEAKER: W. bav. 
passed over that stag. now. I shall live 
him permission lator. 

Members should kindly co-operate. 
When tbey know that they got some work 
to be done, why should tbey not be bero in 
time? (Interruption) I am concerned only 
witb the business of tbe House, not any-
tbing that happens outside. I will live him 
special permission latter; we are in tho 
midst of some otber business now. 
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MR. DEPUTY -SPEAKER : All right. I 
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